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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 916/2024

IN THE MATTER OF:
‘Lal Chand & Anr. ...Applicant
Versus
State of Haryana & Ors. ...Respondent(s)

AFFIDAVIT ON BEHALF OF THE MINISTRY OF ENVIRONMENT,

FOREST AND CLIMATE CHANGE.

MOST RESPECTFULLY SHOWETH:

I, Rajeev Ranjan, currently working as Scientist ‘E’ in the Ministry of
Environment, Forest and Climate Change (MoEF&CC), do hereby solemnly

affirm and state as under:

1. That I, in my official capacity in the Ministry Environment, Forest and
Climate Change, i.e., Respondent No.4 in the above mentioned matter, I
 am conversaﬁt' with the facts and circumstances of the case on the basis of
official records, and as such authorized and competent to swear this

affidavit.
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. It is submitted that a short affidavit is being filed by the answering
respondent at this stage and craves leave and liberty to file a detailed
Counter Affidavit to the aforesaid application, as and when required.

. That, in the instant original application the applicant has stated that,
Respondent No. 5 i.., M/s Maa Santoshi Khanij Udhyog (Project
Proponent), has illegaﬂy carved out a ‘Rasta’ through Aravalli Plantation
for accessing its mines in village Mushota and Panchriota under Forest
Division of District at Mahendragar, Haryana. The applicant has also stated
that, the heavily loaded trucks of the Project Proponent pass through the
sa._id “Rasta” on daily basis, thereby damaging and harming the “Aravalli

Plantation".

. It is humbly submitted that, the land is a subject matter of the State
Government. .:The forest areas and the legal boundaries thereof are
determined and maintained by the concerned State Government. That
being the repository of land records, State Government has the prlma,ry
responsibility to determine status of any parcel of land, giving due régdrds
to gazette notifications, provisions under State.' and C_entf_al A(.:ts-.ahd
concerned judgements and directions of the Hon’ble Supreme Court.

. It is humbly submitted that, prior approval from the Central dovemin&nt
under Section 2 of the Van (Sanrakshan Evam Samvardhan), Adhiniyam,

1980 is mandatory to carry out any non-forestry activity on the forest land.

L
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6. It is most respectfully submitted that, as informed from the Regional
Ofﬁce, Chandigarh of this Ministry, no proposal has been received in the
Ministry seeking prior approval of the Central Government for diversion
of | forest land for non-forestry purposes under the Van(Sanrakshan Evam

Samvardhan) Adhiniyam, 1980 for the alleged illegal construction of road.

7. That,‘ the_Ministry issued Environmental Impact Assessment (herein after
| r__eferred as “EIA”) Notification dated 14th September, 2006 which requires
T certain pr.oj-ects to obtain prior Environmental Clearance (“EC”) before any

construction work in case of new projects or expansion and modernization

of existing projects or activities. The Schedule to the Notification details
the categories or projects or activities, which require prior environmental
clearance.

8. Itis further submitted that all projects and activities are broadly categorized
into two categories - Category “A” and Category “B”, based on the spatial
extent of potential impacts and potential impacts on human health and
natural and manmade resources. All projects or activities included as
Category ‘A’ in the Schedule, including expgn_sion and modernization of
existing projects or activities and change iﬁ product mix, require prior

environmental clearance from the Central Government in the Ministry of
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environmental clearance from the State/Union territory Environment
Impact Assessment Authority (SEIAA).

9. “That, in exercise of the p(;wers conferred upon the Central Government
under sub section {3) of section 3 of the Environment (Protection) Act,
1986 and in accordance with the procedures specified in the EIA
Notification, 2006, SErIAAs have been constituted in different States/UTs
to discharge the functions of the regulatory authorities for the respective
States/UTs. It is submitted that the State Level Environmental Impact
Assessment Authority (‘SEIAA’) Haryana, is the regulatory authority in

the instant matter.

10.1t is humbly submitted that, the State Environment Impact Assessment
Authority (SEIAA), Haryana, vide EC dated 20.10.2020, has issued the
Environmental Clearance to the project proponent M/s Maa Saﬁtoshi
Khanij Udyog, for Capacity Expansion of Calcite Mine by addition of
Associated Minor Mineral (Stone) total production enhancement -ﬁgm
9000 TPA to 12,59,000 TPA ROM (9,000 TPA for calcite a_nd 1 2;50,960
TPA for associate minor mineral (stone) and 1,40,006 : -TP\A;
Overburden/Side burden/ Inter-Burden) at Village _Musﬁota, Téhsii
Narnaul, District-Mahendergarh, Haryana. A  true copy of - the

Environmental Clearance is marked and annexed here herein as

ANNEXURE R4/1.
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8. That, the Ministry vide notification no. S.0. 637 (E) dated 28.02.2014
delegated the power to SEIAA to issue show cause notice to project
proponents in case of violation of the conditions of the Environmental
Clearances (EC) issued by the said Authorities to projects or activities
within their jurisdiction and to issue directions té the said project

' "propoﬁents for kgeping such EC in abeyance or withdrawing them, if
- re'quired,'for violations. A true copy of the Notification S.0. 637 (E) dated

'.2'8..02.2014 is marked and annexed herein as ANNEXURE R4/2.

9, That, the Ministry vide notification S.0. 1886 (E) dated 20.04.2022 has
delegated the power to the State Level Environment Impact Assessment
Authority (SETIAA) to grant Environmental Clearances to all minor mineral

 mining projects, irrespective of mine lease area and < 250 ha mining lease
area in respect of major mineral mining lease other than coal. Further, the
. site spemﬁc Env1r0nmental Conditions may be stipulated by SEIAA after
dehberauon/appralsal by Stat,e Expert Appraisal Committee (SEAC). A
true copy of the Notiﬁéé.tion $.0. 1886 (E) dated 20.04.2022 is marked and

- annexed herein as ANNEXURE R4/3.

10.1t is most respectfully submitted that the State Department of Mines and

1ning leases under the Mines and Minerals (Development and

tion) Act (MMDR Act) and is entrusted with the enforcement and
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regulation of mining operations in a State iﬁcluding illegal mining. Further
| the State Govemrﬁent is empowered under Section 23 C of the Mines and
"Minerals (Devélopment and Regulation) Act 1957(MMDR Act) to make
rules for prevention of illegal mining, transportation and storage of
minerals.

11.It is humbly submittei:l that, the State Pollution Control Board is Nodal
Authority in State for dealing with cases related to pollution or
environment management coming under the purview of the Water

(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and

od |
(a % ;‘\4 Control of Pollution) Act, 1981 and the Environment (Protection) Act1986.
i -5 12.That in view of the aforementioned facts and circumstances, this Hon’ble

i
-‘ L

<. Tribunal may kindly be pleased to pass appropriate order(s)/directions as
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the Hon’ble Tribunal may deem fit and proper in the interest of justice.

MJ’./MQ
D Ng

Certified Thét The Above Named
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VERIFICATION = Notary Gowvt- of T '

Verified at on this day of , 2024 that the contents of\this

affidavit based on official record(s) maintained and information available in

__ the office are true and correct, no part of it is false and nothing has been

u-;:
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TR0, Now Delhi e e S e
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‘STATE ENV [RONMENT IMPACT- ASSESSMENT?AUTHORITY HARYANA ?,

No. SEIAA(12SYHR2020/ Ly 4 Dated: _oJ0 /1012020

Suhbjects ‘Environment Clearance for Capacity Expansion of Calcite Mine by addition
_ of Asso

sociated Minor Minéral (Stone) total production enhancement from
9000 TPA to 12,59,000 TPA ROM {9,000 TPA for caicite and 12,50,000 TPA
for’ asseciate minor mineral {stone) and 1,40,000 TPA, Overburden/Side.
‘burden! Inter-Burden at Village Musnota, Tehsil Narnaul, District.
'_M&!iehdergarh, Haryana,
This letter is in_reference to your application addressed to M.S. SEIAA, Haryana

“'r_gcgiveg,;ifpn 01.05.2019 ‘and subsequiert letters dated 29.05.2020 & 23.06.2020 seeking prior

.. Environmiental . Cléarancs for Capacity Expansion of the above project under the EIA
3 'ﬁoliﬁ:cgipg, 2006. The proposal has been appraised as per prescribed procedure in the light of

' pmvimonsundertheﬁla Notification, 2006 on the basis of the mandatory documents enclosed
with the application viz, Form.1, Pre-feasibility feport, copy of approved Mining Plan,
EIA/EMP o the basis of ‘approved TOR and the additional clarifications fumished in response to
the observations of the State Expert Appraisal Committce (SEAC) constituted by MoEF & CC,
Gol vide their Notification dated 30,01.2019, in its meeting held o | 5.052019 & 23.06.2020,

2y The SEAé-jhas:;exn;:ziincd;lhc application for capacity expansion of Clcite Mine by
‘addition of Associated Minor Mineral (Sione) total production enhiancement from 9000 TPA to
12,59,000 TPA ROM {9,000 TPA for calcite and 12,50,000 TPA for associate minor mineral

TT TPartieutaes | Edietng Expansion | ol

inschedule). . .. | — .

‘Areaofthe project | Area- 8,107 ba ) g

Date of Lol granted by | Inifially, the mining leass was granled in favor of Shri

| Mines & Geology | Ashok Kumar on 16-11-199d. Later the mining Jease was

| Department, Haryana transferred in the name of M/s Maa Santoshi Khanij Udyog
s vide form (0) on dated 03.02.2009, S

‘of approval of | 19,03.2019
| Mining plan_ granted by
(Mines & Geology |
"6, |'Location of Project * Village Musnota, Tehsii Namaul, Dls{ﬂctMshendergam,

7. |:Project Details™ Khasra'| 550

5 [m

ANo i
| ProjectCost | Rs. 2.5 Crores
.| Water Reqirenient [ {SKLD
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- Management Plan| Capital and 16.87 1 and :
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R 00 Lakhs Rs,'rzj ::i
1250000 TPA | 13.59.060 TPA |
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1,50

' _' __c.pmr & ummicnmu.e ul twilets (separate 5|

toilets for buy% & gsrlz.) at I'nmury 1.60 2,50 3.50
'!ustalLﬂwn of (H l‘i Nuo.s) ol -.trel.l soiar .
Hight @ village Musiiola & Fachnota in 1.50 3.00 - 4.50

.. reonsoltation with Villajse: Paiichuyat - -
Pond ndaptation of village Musnota in 1sa | 150 3.00
consultation with Vlllagu Pnnchuym IR § '

Total 4,50 £.00 12.50

5T Particutars Capital Cost | Recitrring cost | Total cost in
Nu. . -~ {in Lakhs) in lakhs Lakhs for §
' ' E One time Peryear years
"fDuSt Snppressmn L . ) . 20
Environmental Monitoring ~ Alr 0 3 15
{1 Waiter, Noise gind Soil. —
| Haul road and otherroads ) 0 1 5
_ 'C' "'stmctlon and Mnmlenaace . _ _ :
a4 - T 15 0.5 4
3. :as_t_e_ water & solid waste _ L5 1.5 9
_ & _and draiti and sctthnﬂg}ank 3 2 13
7] 3 2 13
. ] Rmnwater rechargin 2 1 7 .
— ' %&% 11 15 86

The SEIAA in its 125" meeting held on 07.10.2020 decided to agree with the
pecommiendations. of SEAC to ‘accord Environment Clearance to this project by imposing the
following conditions:

A:  Specifi £ canditions:-
$. The. PP ghall construct the pucea link roads connected to the Main Road at the
h mming site before the start of mining.
3. ‘The PP shall construct the Haul roads of 10 meters wide as proposed in EIA Report.
3.  Traffic Management Plan as submitted shall be implemented in letter and spint.
Apart, 4 detailed traffic management and traffic decongestion plan ‘shall be drawn
up-to ensure that the currént leve! of service of the roads within a 05 kras radius of
the project is marinated and -improved upon after the amplementat:on of‘!hepmjm.
4, The_Ml.mng Lease holders shall, after ceasing mlmng operations, undertaking re-
their mmmg actwmcs and restore the land to a condmon w!nch is fit for growth of
fodder, flora, fauna ete.
S5,  No tree cutting his ‘been proposed in the prq]ccl. 2500 Plants per hectare should be
planted and maintained. The Existing trees will be counted for this puipose. The
landscape planning should include plantation of nafive species, The: species with
heavy. falmge, broad Jeaves and wide canopy cover are desirable, Water intensive
and/or invasive species should not be used for landscaping. As praposed the
. plantation in 2.67 hectares area will be carried out including statutory boundary
" barrier. 4000'trees will be planted in § years ot of which 3667 frees on barrier zone.
~ and-333°on haul roads,
Ik Pm_pecl Proponcnt shall obtain all necessary cl:ma:dpcrmrssaon from xl!
'l relcvnnl agencies before commencement of work.
Cornisent 1o establish/operate for the project shall be obtained from: the State
PoHution Control Board as required under the Air (Prevention and Contro] of
Poltfution) Act. 1981 and the Water (Frévention and Control of Pollution) Act, 1974.

[TV P YOR, W S
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The PPl take precautions W suppress the dust in and around the mining: sirs
The PP shall use mived canmon water sprinkle for dust SUPPTESSIon ‘instead of
Senventional sprinkles for effcient dust suppression.

The PP shall manage the overburden st the mining site, e
The PP shai) Sredte envitonment division unit i the Bioject fwlmpimm@the _
wonditiong of Environnient clearance, ' . L
The PP shall sbrain the fenmission reganding withdrawa] of ground water frony’
COWA Refore the stary OFthe project and also obtained the CTO from HSPCB afier
the approval trom CGW A |

The PP shal adhers 1y

e Proponcat Wil provide sdequute senitary faili fn the formm of Mobile Toite

The PP MW MXInUm mining depeh & meters shovs ¢ the Ground Waser
Table ie upeg 326 MRL A :
The PP bl divers the

Sprinkler wogld be

%“u& the wheels,

of Coaamon Cuse versus Uiiog

4 of 2014 in maner
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NBWL Clearance f‘rom MoEF & CC subsequent to the recommendatmns of lhe
Standing Committee of National Board for Wildlife, if applicable to the Project.

This Environmental Clearance shall become operational only after receiving formal
Forest Clearance (FC) under the provision of Forest Conservation Act, 1980, if
apphcable to the Project.

Project Proponent (PP) shall obtain Consent to Operate after grant of EC and
'eﬂ'egtively implemeént all the conditions stipulated therein. The mining activity shall
not commence prior to obtaining Consent to Establish/Consent to Operate from the
concerned State Pollution Control Board/Committee.

The PP shall adhere to the provision of the Mines Act, 1952, Mines and Mineral
(Development & Regulation), Act, 2015 and rules & rcgulatmns made there under.
PP shall adhere to various circulars issued by Directorate General Mines Safety

-(DGMS), Mines & Geology Department, Haryana and Indian Bureau uf Mines

fram time :u time.. Also adhere to H nor Mmcral Concessmn ockm

The Project Propanent shall obtain consents from all thc concemed !and owners,
before start of mining operations, as per the provisions of MMDR Act, 1957 and
teles made there under in respect of lands which are not owned by it.

The Project Proponent shall follow the mitigation mieasures provided in MoEF &
cc Ofﬁce Memorandum Nn Z-l 10133'574’20!4-11% II (M}, dated 29th October

Projects wherein Habitations a.nd wl!ages are lhe part ot‘ mine lease areas or
Habitations and villages are surrounded by the mine lease area”.

The Project Proponent. shall obtain necessary prior permission of the competent
authorities for drawl of requisite quantity of surface water and from CGWA for
withdrawal of ground water for the project,

A copy of EC letter will be marked to concerned Panchayat/local NGO etc. if any,
from whom ‘sugpestion / representation has been recewed while processing t.hc
proposal.

State Pollution Coritrol Board/Commiittes shalt be responmble for display of this EC
Jetter at its ‘Regional office, District Industties Centré and Collector's

ofﬁce:fr chsildar's Office for. 30 days.
Thc Project Athorities shosld widely advertise about the graat of t]:us EC letter by
printing the same in at lesst two local newspapers, one of which shall be’ in
vemacular Iangusge of the concerned area. The advertisement shall be done within
days of the issue of the clearance letter mentioning that the instant' project has
becn accorded EC and copy of ihe EC letter is available with the State Pollution
Control Board/Committee ind web site of the Ministry of Envu'onment, Forest and
Climate Change (www.parivesh.nic. in). A copy of the advertisement may be
forwarded to the concernéd MoEF & CC Regional Ofﬁee for mmphancc and

record, .
The Progect Proponent:shall inform the MoEF&CC for any change in awnership'of -

the mining lease, In case there is any change in owniership or mining lease is
tiansferred than mining operation shall only be carried out after transfer of EC ‘as
. per provisions of the pira 11 of BIA Notification, 2006 a5 amended from time to

!m

Monitoring and Preserv

“The ?mject Proponent. shall iinstall a minimury of 3 {ihree) online Ambient Adr

Quality Monitoring Stations with 1 (one) in-upwind and 2 (two) in downwind

direction Based on long term. cllmam!og:ca]ly data.aboit wind difection such that an
wngle of 120° is made between the monitoring locations ‘to monitor . critical

eters, relevant for mining operations, ‘of air polluuon viz PMjp PMyy,: NQ2,

parameters, relevant 1or
CO; and SO" ete. as per the' mcthodology mentioned in NAAQS Notification No. B~

[ YR J——
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29016/20/90/PCI/L, dated 18.11,2009.covering the aspects of transportation and use;
of heavy machinery in the impact zone. The ambient air quality shall -also be

monitored at prominent places like office building, canteen etc, a5 perthbﬂle
condition to ascertnin the exposure charactéristics at specific places. The sbove data
shall be digitally displayed within 03 months in front of the main Gate of the miiie
site, .
Effective safeguard measures for prevention of dust gerieration and subsequent
suppression (like regular water sprinkling, metailed road constriction ete.) shall be
carried out in areas prone to air pollution wherein high levels of PMig and PM 5 are
evident such as haul road, loading and. usloading point and transfer points. ’I'he
Fugitive dust emissions from all sources shall be regularly controlled by installation
of required equipments/ machineries and preventive maintenance. Use of suitable
water-soluble chemical dust suppressing agents may be explored for better
effectiveness of dust coutrol system. It shall be ensured that air pollution Tevel
coniforn to the standards prescribed by the MoEF & CC/ CPCB.

Water Qualjiv ] _ asnd Preservati

then Environmental Clearance shall beedie aperational only after receiving formal
clearance from CGWA. In case, minisig operation involves intersection. of ground
water table at a later stage, then PP shall ensore that prior approval from CGWA
and MeEF & CC is in place before such mining operations. The permiission for:
intersection of ground water table shall essentially be based on dewmited hydro-
‘geological study of the area,

Regular monitoring of the flow rate of the springs and perennial Nalishs flowing it

and around the mine lease shalf be carvied out and records maintaif The Tiatural
‘water badies and or streams which are flowing in an around the village; should not
be disturbed. The Water Table should be nurl‘ﬁred.ﬁso_ as not 10 go down below the
pre-mining period. In case of any water scarcity in the area, the Project oponent
has 1o provide water to the villagers for their use. A provision fe regular
monitoring of water table in open dug viall located in village shoild be incorporated
0 ascertain the impact of mining over ground water table. The Report on changes in
Ground water level and quality shall be sibmitted on six-monthly basis to the
Regional Office of the Ministry, CGWA and State Groundwater Department / State
Pollution Cantro) Board. _ o
Project Proponent shall regularly monitor and maintain records w.r.t; ground waer
fevel and quality in and eround the mine lease by establishing a network of existing
wells as. well as new piezometer installstions during the mining operation i .
consultation with Central Ground Water Authority/ State Ground Water
Department. The Report on changes in Ground water level and quality shall be
submitted on six-monthly basis to the Regional Office of the Ministry; CGWA and .
State Groundwater Department / State Polhition Contiol Board. =
The Project Proponent shall undertake regular monitoring of natural water course/
water resources/ springs and perennial Nallahs existing/ flowing in and around the . -
mine lease and maintain its records. The project proponent shall undsitake regular
monitoring of water gquality upstream and: downstream of water ‘bodies: passing
within and nearby! adjacent to the mine lease and maintsin its records. Sufficient
number of gullies shall be provided at ‘appropriate places within the lease for .

menagement of water. PP shall carryout regalar monitoring w.r.t. pH and included
the same in monitoring plen. The parameters to be monitored shall include their
water quality vis-i-vis suitability for usage as per CPCB criteria and flow rate, It

shall be. ensured that no obstruction and/ or slteration be made to wa :
during mining operations without justificstion and prior approval of MoEF&CC.
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~ bo-sent regularly to Ministry of Environmens, Forest and: Climate Change and its .
Regional Office, Central Ground Water Authority and Regional Director, Central
Ground Water Board, State Pollution Control Board and Centrdl Pollution Contrel
Board, Clearly showing the trend analysis on six-monthly basis.
Quality of polluted water generated from mining operations which include
Chemical Oxygen Demand (COD) in mines run-off; acid mine drainage and metal
contamination in runoff shdll be monitored along with Total Suspended Solids
(TDS), Dissolved Oxygen (DO), pH and Total Suspended Solids (TSS). The
manitored data shall be uploaded on the website of the company as well as
dlSPlleEd at the project site in public domain, ont a display board, at 2 suitable
location near the main gate of the Company. The circular No. J-20012/1/2006-1A. 11
(M) dated 27.05.2009 issued by Ministry of Environment, Forest and Clirnate
_Change may also be reféiréd in this regard.
6. Pioject Praponent shall plan, develop and implement rainwater harvesting measures
¢n long term basis to augment ground water resources in the area in consuftation
with Central Ground Water Board/State Groundwater Department. A repori on
amount ‘of water recharpid-néeds to be submitted to Regional Office MoEF &CC
7. Endustnal waste watér: (workshop and waste water from the mine) should be
properly collected and treated so as to conform to the notified standards prescribed
from time to time. The standards shall be prescribed through Consent to Operate
(CT 0) issued by eoncerned State Pollution Control Board (SPCB). The workshop
effluent shalf be treated after its initial passage through Oil and grease trap,

8 Thc water balance/water auéliiing shall be carrie'd out and measure for reducing the

3

L ‘The peak par(:cle vélocity at 500 m distance or within the nearest habitation,
- whichever is closer shall be- mionitored periodically as per applicable DGMS
~guidelines.

2, The-illumination and sound at night at project sites disturb the villages i in nespect of
. both, human aiid aninial population. Consequent sleepirg, disorders and stress miay
affect thic health in the villages located close to mining operations. Habitations have
a right for darkness and miinimal noise levels at night. PPs must ensure that the
biological clock of thevillages is not disturbed; by orienting the ﬁoodhghtsfmasks
away from the villagers. and keeping the noise levels well within the prescribed

3 limits for day/night hours.
3. The Project Proponent shall 1ake measures for control of noisc levels below 85 dba
" . in‘'the work-environment. The workers engaged in'operations of HEMM, ete. should
be provided with ear plugs /muffs. All personnel including lnborers working in
dusty areas shaﬂ be prowded w:th protectwe rexp:mtory devnces along with

shal] be held responsible in casc it bas been found, that workt:rs.?r persona}s! labarers
are workmg ‘without. pcrsonal protective equiptent.

Mi inlng Plan
' -'The Projcct Pmponent ‘shall adhere to the wcrkmg paramieters: of ‘nining plan wh:ch

=T fnr iotn! excavat:on ie. quantum of mmeral waste, over burden, inter hurdcu and
© o lop. soil ete.. No changein basic mining proposal like ‘mining technology, total
excavafion, mineral & waste production, lease area.and scope of workmg (v;z.
method of mmmg, overbufden & duinp management, 0.B & dump mining, minetal
fransportation mode, uliimate depth of mining elc.) shall not be casried out without
-'prwr approval of the Ministry 6f Envifonment, Forest and Climate. Changc. which

B

_ g oo . entail adverse environmendal impacts, even if it is & part of approved mining plan

L VPV RRTTNE. N S——""
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inodified after geant of EC or granted by State Govt. in the fornt o Shigtt Term

~earmarked waste dump site(s) only. The. physi
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Permit (STP); Query license or any other name:; _ _

e Project Propotient shall get-the Final Mine Closure Plan along with Pingneia)
Asstance approved from Indian- Bureau of Mines/Department of Mining ‘&
Geology as required under the Provisioi of the MMDR Act, 1957 and Rules/
Guidelines miade there under. A ¢opy of approved final mine closure plan shall b
atged within 2 months Tom the ormpetent
autionty to the concemed Regional Office of the Ministry. of Environmes Forést
and Climate Change and SE1aA fot_'tt?c'nrc'fiand:‘vériﬁcat’i:l{; ik Fores

© iand-use of the mine Jease areq at vatious stages of mining scheme as ﬁéﬂ; asat
the end-oF-life shail be governed as per the approved 1. The excivat}

The Overburden (0.1 & yonated during the-mining operations shall be stacked at
camarked OB durnp site(s) anly and it should not be kept-active for a long period
of timie, The physical Parameters of the OB dumps like height, width gnd angle of
per the. approved Mining Plan a8 per the

used for land reclamation and plantation, .
The reject/waste Bencrated during the mining operations shall be stack

like height, width and angle of slope shall be g
Plan as per the guidelinesfcirculars jssued by DGMS
operations shall be strictly adhered to- maintain the stabjlj
The r:éiamatior_;: of waste dump sites shall be donie in

The Project Proponent shall cary out Slope stability study in case the dump height
is more than 30 meters, The slope stability report shall be siubmitied to ‘concemed -
regional office of MOEF&CCISEIAA, o -

Catch drains, setling tanks and siltation ponds of appropriate size shall be -

ronsructed around the mine working, mineral Yards end Top SO Nyiste g
to prevent run off of water and flow of sediments directly into the ‘Water. bodies -
(Nallah/ River/ Pond etc.), The collected water shiould be utilized for watetiig the
mine area, roads, green belt development, plantation ctc. The drains/ sedimentation
sumps etc. shall be - de-silted regularly, particularly after monsoon ‘season, arid
fnaintained property. ' '

Check dams of appropriate size, gradient and length shall be. constriscted arourid

mine pit and OB dumps to prevent stormn run-off and sediment flow into adjoining

water bodies. A safety miarpin of 50% shall be kept for designing of sump stnictires -
over and above peak rainfall (based on.50.years data) and maximum discharge in
the mine and its adjoining area which shall elso help in providing adequate retention
fime period thereby allowing proper settling -of sediments/silt "ﬁ d L “The.
et (draing,

Sedimentation pits/ sumps shall be t:qns'thmtcd_;a_l‘ the Cﬁl?l_;&ﬁ _a't: _!1: gar
The top soil, if any, shall temporaily be stored at earuaiked site(s) withi e

lease only and should not be-kept unutilized for long.The physical paremeter
the top soil dumps like height, width and angle of slope shall be governec
approved Mining Plan and es per the puidefines framed by DGMS. w.tit.
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_:_mmmg operations shall be strictly adhered 1o maintain the stab:lzty of dumps The
topsoil shall be used for land reclamiation and plantation purpose.

: !'13" nsportation

No Transporiation of the minerals shall be allowed in case of roads passing through
villages/ habitations. In such cases, PP shall constriict a ‘bypass’ road for the
purpose of transportation of the :mnera!s leaving an adequate gap (say at least-200
meters) so that the adverse impact of sound and dust along with chances of
accidents could be mitigated. All costs resulting from widening and strengthening
of existing public road network shall be borne by the PP in consultation with nodal
State Govt. Department, Transportation of minerals through road movement in case
of existing village/ rural roads shall be allowed in consultation with nodal State
Govt.. Depanmcnt only after required strengthening such that the carrying capacity
- ‘of 1bads is increased 1o handle the traffic load. The pollution due to transportation
load on the environment will be effectively controlled and water sprinkling will also
be: done regularly. Vehicular emissions shall be kept under control and regularly.
monitored. Project should. obtain Pollution under Control (PUC) certificate for all
_ the vehicles from authorized pollution testing centers.
2. The Main haulage road within the mine lease should be provided with a permanent
' wa!er Spnnkhng arrangemem for dust suppressuon Other mads w:thm the mine

air pollwt:on contro] eqmpmmts like bag filiers, vacoum suction hoods, dry faggmg
syslcm ete. shall be installed at Crushers, belt-conveyors and other aress prone o
air pollution, The belt conveyor should be fully covered to avoid generation of dust
while Iransportanon ‘PP shall take necessary measures to avoid gensration of
fugitive dust emissions.

1. The PrOJect Pmponcm shall ‘develop greenbelt in 7.5m wlde safety zone all along

2 'I‘he Projecl Pmponent shaﬂ carryout plamanom'aﬂbtestauon in backﬁlled and
reclaimcd area of mlnmg lease, around water body, along the madstdes, in
commumty areas ete. by’ phmnng the native species in consultation with the State
Forest Depanmen!} Agnculmre Depmm! Rural dm elopment depamnentfl‘nbal

be adhcmd Thc dens:ty of lhc trees should be amund 2500 saplmgs pcr Hectare
2 Adcquate budgem:y provis:on shall be made’ for pro!ecnon anid care of trees.

'\ 3. TheProject Proponent shall'meke necessary alternative arrangements for livestock

feed by developing gmnng land with a view to compensate those areas w!uch are
mnung w:thm thc mme iease The developmcm of 5uch grazmg land shall be done

cssentwlly mxplcmcnl the dlrecuons of lhe Hon ble Suprcme Cnurt \mh regard_ta
mcqmsmon ‘of grazirig Jand. The sparse irees on such grazing ground, which provide
i pwidday shelter from the scorching sun, should be scrupulously guarded/ protected
- against felling and plantnuon of such trees should be pwmoltd
_The l"m;cct Proponent ‘shall tndertake all precautionary measures for cozzscmnon
and protection of cndan_gered floea and fauna and Schedule-l species dunng mining
opgmu(m. A Wildlife Conservntlon Plan shall be prepared for the same c!wly
delineating action'to be taken for conservation of Nora snd fauna. The Plan shall be

A e o S s e et s S

&
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spproved iy Chiel Wild Life Warden of the Siato. Gowt, and implemented iy
: _ vonsultmtlon with the Suite Forest and Wildlife Department. A copy of “Wildlife
i Conservation Plin and ite implementation status (unnual) shall be submitted 1o the
: Reglonal Offict: of the Ministry.

ng und Ilaman Henlihs lssuies

2 The Profect Proponent shall appoint an Occupational Health Specialist for Regular
o8 well as Deriodienl mediea] cXamination of the workers engaged in the: mining
betivities, gy per the DGMS guidelines, The records shafl be maintained properly,
PP shai] also eareyouy Gecupational health check-ups in réspeet of workers w ch

are having ailmenty like Bp, dinbetes, habitys smoking, etc, The check-ups shall be
Underiaken ence in gix months and necessary remedial/ preventive measures be
taken, A siniug feport on the same may be sent o MoEF & CC Regional Office and
DGMS on hal Cyearly basis, ' ' ' :
= The Projeet Proponent musy demonstrate commitinent to work towards ‘Zero Harm*
from their mining nctivities and camy out Healyh Risk Assessment (HRA) for
identification workplace hazg 0 hes

en _ rds and asséss their potential risks 1o health and
determine uppropriale contrgl me, ur .protect the heaith '

workers and nearby _ :

Systematic records of the HRA. The 1IRA fo

Health Problems Jike Malatia ;

under fve, respirainry infe

create nwareness and

Personal Hygiene, Hand

Hygiene (Providing. 8q \azZdrd 10l tige. The

Toponent shall carryout base line HRA for a) the category of workers. dnd
Wereafter every five years, )

3. The Proponent shalé carry out Occupational health surveillance which be a'part of

HRA and include Biological Moritoring where practical and feasible, and the taits

and investigations relevant (o the ¢Xposure {¢.g. for Dust o X-Ray chest; F

Audiometrie; for Lend Exposure Blood Lead, For T

Assessment; for Manganese Miners n complete

Certified Newrologist, and Manganese (Mn) Estj
Chromium- Fortnighily skin i:'wpc:ction of hand
person. Except Toutine tests alf. tests woisld be carried out in a Lab aee lited by

NABH. Records, of Health Surveiltances must be kept for 30 years, including the :
resilis of and the records of Physical examinatéon and tests. The record of eXposire
due to .mait_i.-rinls.'like_Ashcslqs. Hard Rock Mining, Silica, Gold, Kaoiin, Aluminium,
lron, _Mangganq;e,_(:hromium‘ Lead, Uranium need o, be handed over to the Mining _‘

_ hest; For Noise
Welders Ful Ophthialmelopie
Neurological Assessiiient by a
mation.in Blogd; For Inorganic
s.and forearms by 2 responsible

seeore storage of the records including X:Ray,
aceepted for record purposes and not fle digital o
(17 x14 inches and of good quality), _ o
4. m:']impqucn_t__'sh:ﬂl_nmintaincd 8 record of performance indicators for Wolkers -
which includes (8) there should not be a significant decline in their Body Mass
Index and it should stay. between 18.5 <249, (b the Final Chest X-Ray compared
¥ with the base line X-Ray should not show any eapacities (c) At the end: ir
Ieaving job tiere should be n¢ Diminution in their Lung Funetions' oreed
Expiratory Volume in one second (FEV1),Forced Vial Capacity (FVC), tnd the
ratio} unless they are smokers which has to be adjusted, and the effect o age, (d). -
their hearing should not be affocted. As proof an Audiogrim (first and last need 1g.
be presemed), {e) they should not have developed any Persistent Dack Pain, Neck
Pain, and the movement of their Hip, Knee and other joints }fshu'ufdﬁzhavg__mm@_
fange of mavement, (1) ihey should not have suffered loss of any body: part. The
record of the same should be subntitled to the' Regional Office, MOEF &
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ansually alang with details of the relief and compensation paid 1o workers ha

above indications,

-8, The' Project Proponent shal ensure that Personnel working i dusty’ areas should’
WEAE Protective fespiral

trainbng and information on safety and health B3pecls,

‘Fespirtory devices and they should also be provided with ﬂdequm

Fmmm e A e ————
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Project Pmmncm ghall moke provisian for the housing. for workers/labors of shall
gonstruct labor camps within/outside | {company owiied land) with necessary basic
infrastructure’ (aeilities. like fuel for cooking, mobile toilets, mobile STP, safe
drinking wntcr. medical health care, créche for kids .ete. The housing may be
provided in the form of temporary structires which can be removed after the
cortipletion of the projett related infrastructuse. The domestic waste water should be
treated with STP in onder to aviid contamination of underizround water.

I'!le activities proposed in Action plan prepared for sddressing the issues raised
during the Public Hearing shall be completed as per the budgetary provisions
mentioned in the Action Plan and within the stipulated ‘time frame. The Status
Report on implementation of Action Plan shall be submitted to the concerned
Regional Office of the Ministry along with Distriet Admmxstmtnon

L The activities and budgst earmarked for Cotporate Enwrunmemal Responsibility

' (CER) as ‘per Ministry's O.M No 22.-65/2017-IA. 1T (M) dated 01.05. 2018 or as
proposed by EAC should be kept in a separate bank account. The activities
‘propased for CER shall be implemented in a time bound manner and annual report
‘of implementation of the same along with documentary proof viz. photographs,
purchase documents, Istitude & longitude of infrastructure developed & road
eonstructed needs to be submitted to Regional Office MoEF&CC annually along

B ‘with audited statement,

2. Project Propanenl shall keep the funds earmarked for éfivironmental protection
ameasures in a scparate decount and refrain from diverting the same for other
purposes, The Year wise expenditure of such funds should bé reported 10 the MOEF

i _ & CC and its concerned Regional Office.
L 3. PP must submit ths Balance sheet/Account siaterment duly attested & signed by the
Chartered: ‘Accountant showing the dispersal of finds in said schemes along With

the “Compliance Report™,
X __Mi cellaneous

Thc mining fease holders shall, after ceasing mining operations, undertake

' re-gmssmg the mining area and any other area which may have been disturbed
due: to their mining activities .and restore the jahd 10 a condition. wiuch is fit for
growth of fodder, flora, fauna etc.

2. The Project Proponent’ shall prepare digital map (and use & land cnver) of the
entire lease &rea once in. five years purposé of monitoring land use pattern and
sybmit a report 1o concemed Regional Office of the MOEF & CC.

3. Thie Project. ‘Authorities should: inform to the Regional Office regarding date of

" finsncial closures and finsl approval of the project by the concemed authorities and

the dats of start of land development work.

the implemeritation of the. stipulatsd environmentst saféguards to the MOEF & C

“Pollution Control Board.

shall directly report 10 Head of the Organization, Adequate number of qualified
Environmental Scientists and Mining Engineers shall be appointed and submit ‘2

i seport to RO, MoEF & CC.

% The converned Regional Office of the MoEF & CC including other awhorized
. arganization shall randomty monitor compliance. of the stipulated conditions. The
sireject authorities should extend full cooperation to the MoEF & CC offi cer(s)

uding other authorized officer by fumishing the requisite data/information.

of the condition stipulamd hy SEIAA. Haryana of any other eompctcnl authonncs is
‘ot satisfactory;

(Protection) Act, 1986.

4, The Project Proponent shall submit six monihly compliance repotts o the status of -

&its concerned Regional Office, Central Pollation Control Board and State

5. A scparate "Emmmnemal Management Celi* with suitable qualified manpower.
‘should be set-up - ynder. the copirol of a Senior Exccuh\‘c. The Senior Exécutive +

#"The SEIAA, Haryana rescrves the right to add new conditions, modify/annual dny
of the stipulsted conditions and/or to revoke the Clearance if implementation ofany.

‘Failure to ‘comply with ‘any. of the conditions mentioned abave may result. in
withdrawal ¢f this Clearance and altract action under the provisions of Environment

B 10 b T
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All the other stitulory Clearances such asithe approvals fo‘_:f-stor_:_.ge:-q_f__diﬁse_i'?'f@‘?f
the Chicf Controller of Explosives, Fire Depantment, Civil Aviation ‘Department,

Forest Conservation Act, 1980 dnd Wildlife {protection) Act, 1972 etc. shall be
abtained, s may be applicable; by Project proponent from the competent aiithority
before the start of miting operation, ' ' _
That the grasnt of this Environment Clearance {EC) is issued from the environmental
angle only and does not absolve the Project Proponent fromi the other Statutory
Obligations prescribed under any olher Law or any other instrument in force. The
sole and compiete responsibility, to comply with the conditions laid down in alf
other laws for the timie being in force, rests with the Industry/Unit/Project

Proponent, Any appesl against this- anir,ﬁfﬁpental- Clearance shall lie: with the

, within a period of 30 days as.
ribunal Act, 2010.

State Level Environment Impact -
Assessment Authority, Haryana, Panchl_(u!a_._ .

How’ble National Green Tribunal, if pre
preseribed under Section 16 of National Gd 3

r

Endst. No, SELAAMHR2020 4 6.2- L L5 Dated: 200 /1012020
A copy of the above is forwarded 1o the following:

Director {IA Division), MoEF & CC, Gol, Indra Paryavaran Bhavan, Zor bagh Road-
New Delhi-120003,

-~ Regional office, Ministry of Environment, Forests & Climate Change, Govt, of India,

Bay’s no. 24-25, Sector 31-A, Dakshin Marg, Chandigarh-160018.
Chairman, Haryana State Pollution Control Board

C-11, Sector-6, Panchkula,

iy :
¥kl Environment Impact
Assessment Atthority, Haryina, Panchkula,

| U"’%
Ay

LT PN RIRCTAF. Sy, S,
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No. -545] ' NEW DELHI, TUESDAY, MARCH 4, 2014/PHALGUNA 13, 1935
- wEiEtor AR I HEe
AfergEe

5 feeell, 28 wad, 2014

LA, 637(30) BT TR, TR (Heqmn) aifafer, 1986 (1986 W1 29) W] URT 23 B Wewr SR
TR H g T TR 9 9m s ande 3o ffre wival @ wfawor (el afifrem, 1986 ¥ AR 3 @)
IT-U (3) B AT B R N wise few g ol us el genemE vafero weem wiieen (R wed
TG TYOR, 39 WS FE T ¥) W osw wfuwon g sl afssifin & e wiEised an fea wand
T e srmufed @ sl B atfraw @) <o F wfele w5 wron saet SR el w@ g
M W % T fF e wen uiedl @ 39 weorale W wlidewr X wR W w ve afufren 9 g 5 @
Fyeel W) Y e d g, ak SN gmr ot v d wiw T o Tl wdend) sraves 8, afy snifye @ Al
sl % T sea v v O wwiem sEfad ® s weein R @ v feg e 3y Ry
i wE w vREE W vEse s R

[¥ S1-11013/2/2013-318 T (316) ]
oo Il Yo o
MINISTRY OF ENVIRONMENTAND FORESTS
NOTIFICATION
New Delhi, the 28th February, 2014

5.0, 637(E).—In exercise of the powers conferred by section 23 of the Environment (Protection) Act, 1986 (29 of
1986), the Central Govarnment hereby delegates the powers vested in it upder section 5 of the said Act to all the State and
Union Territory Environment Tmpact Assessment Auathorities (Hereinafter referred to as the said Authorities) constituted
by the Central Government under sub-section (3) of section 3 of Environment (Protection) Act, 1986, to issue show canse
notice to project proponents in case of violation of the conditions of the envioronment clearances issued by the said
Authorities to projects or activities within their jurisdiction and to issue directions io the said project proponents for
keeping such environment clearances in abeyance or withdrawing them, if required, for violations, subject te the condition
that the Central Government may revoke such delegations of powers or may itself invoke the provisions of section 5 of the
said Act, if ih the opinion of the Central Government such a Course of action is necessary in the public interest.

[No.3-11013/2/2013-1A. (D]
AJAY TYAGL, Jt. Secy.
950 GU/2014 {n

e EF
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7 Tawell, 28 e, 2014 \
SR, 638(37),—ha TR, TR0 (e wfufmm, 1986 (1986 1 29) T 811 19 & @VE (F) ER =T
ViferrEl 1 J4PT i T I T U0 R WA B e s IS 39 TR B WY (3) 73 9 yele & wee It
siferiftal & W I8 WA % WA (2) 7 3fealen v T s Wi s

20

AT '
w7 T T SR
(D (2} (3) .
1. © i (T sfufrm, 1986w U 3 W) IuER (3) ® Yol T o H T
HYH e TEHR FA TS T4 1 T IoHeT TR TaiEmm
e Wit (THEandey)
2 TEleRT iR AT HART (QLAETS.) % R IR weeEi weteRwy #iK 99 WA g -

W O w PR, T e A TR AU TeH oF G T YRR i w5 s
[€. §-11013/2/2013-3E ¢ (aﬂé)]_
Y AT, g ataw

NOTIFICATION
New Delhi, the 28th February, 2014

8.0. 638(E).—In exercise of the powers conferred by clause (a) of section 19 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby authorises the Authority or officer mentioned in column (2)of the

Table hereto for the purpose of the said section with the jurisdiction mentioned against each of them in column (3) of that
Table: _

TABLE
5. No. Authority/Officer Jurisdiction
(m - @ | )
1. State or Union Territory level Environment Impact . Whole of State or Union Territory

Assessment Authority (SEIAA) constituted by the
Central Government under sub-section (3} of section
3 of the Environment (Protection) Act, 1986,

2 Any Director, Conservator of Forests or Additional - Jurisdiction of the Regional Office as
Principal Chief Conservator of Forests Posted in , decided by the Ministry of

any of the Regional Offices of the Ministry of Environment and Forests
Environment and Forests (MoEF). ' : S

[No. J-11013/2/2013-1A. (T)]
 AJAYTYAGI, It Secy.

FPrinted by the Managet, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Fublished by the Controlier of Publications, Debhi-110{54.
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TR § TaEa
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" 1795) 7€ fReell, TR, ardier 20, 2022747 30, 1944
No. 1795] NEW DELHI, WEDNESDAY, APRIL 20, 2022/CHAITRA 30, 1944

AT, I A T TRASH WAy

T
7% faoeft, 20 ard, 2022

TLAT. 1886(3).—Hd T TLFT TITaC0r 3T a9 RBwrT & qeadt s & i (goem)
srfarfaeT, 1986 H & (3) A Y- (1) SR STATT (2) F T (v) ¥ el wew aferat & e
BC, wtec qATAT faaior sfdeee, 2006 (R @@ 5% wama Sardw safdg=em, 2006 w57 @ ),
RIS T FRTr vt ¥ Ry g satauii G e w1 g, deaT S 1.a.1533(), aow
14 &=z, 2006 FIT THIAT I 1

AT ST gt FuraTg FAioor sl (Tadarsun) o7 e gt @ ¥ wefi oofy st w
ﬁmwﬁmmﬁ(ﬁﬂjwﬁwﬁw%ﬁwuﬂﬁmmﬁmm%@ﬂwmw

SIS T STIERLAAT, 2006  wrateaad ¥ forg mataga mw)mﬁ‘aﬁw 1986?&%3%@—%(3)%
el ey T

Wwwﬁwwﬁaﬁww&ﬂw%wﬂﬁwmﬁwﬁﬁﬁmﬁﬁﬁmaﬁﬁ
ATy s WT fRaT g 3 TS w9 qgieur Sl wedmEl F Here 3 areaedt e ¥ e gt
QIES % AT q T8 a3g & Serars 5 Ay mn g

Wﬁwwwqu@ﬁwﬁm%mwﬁwmﬁmﬁsﬁ?ﬁﬁﬁw
ATETH T &;

ST sust 1 qilE ¥, qRET AriERl F agaqt a@ F ' g @ i qEieE g
- et g ' f ot w1 oer e ue W et G s e 8, B e e iy gren
st Ay e ¥ T g R Y 8 e g i ST A ga® aHEdT 8

2770 GI/2022 (1)
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ad: 9, I qHE, wAtawer (@een) Feaw, 1986 ¥ Faw 5 % gu-faw (4) F wiw uRd
T (§ew) srferfAee, 1986 (1986 %7 20) F &y 3 Y Iw-aray (1) AR W4T (2) ¥ @ (v) ERT
T LAIRFAT HT AT FA gU 9w aat F w5 % Sv-fraw (3) F @3 (%) F sl fea i opde
HHTH FTT F AT, AIHleq & WA qXHTT HT THA GG G q A B e ST
F1.9. 1533(+), T 14 Trewar, 2006, srftrgm & Rwrforfea e devem st & sl

3% e &-
(1) T 4 ¥, ta‘tr—ﬁ'cr(iii %) F = R, e war s, ser; -

ﬂ/mjnﬁ?wwmwwvgﬁ#wﬁ?g‘wﬁ%%ﬁ%wmw#m
JTHIAF ST T syqraegwarey F F el 5 ‘@ qRI YT w1 AT ar v & afr
FTAFAT AT AT AT 12T I et TRI VI & AT THTT F ST FRATFATIT FT FefT 7
g it 37 afegEaT  ar AT aa-AiT & Sf9F @A § 9K auTany o7 5 a9 7 74
ol qraest ®F 7w & ﬁ%ﬁvmwﬁ'@ﬁﬁaﬂ%m#ﬁwﬁww

(2) T, -
(i) 7= 1F) % 9, -
() &% (3) &, -

(F) W-FHRET T U F Ty F > 100%%@%’%%%,%&%@3@, g

TR 5 FETAT AT S WA @A O 3 W & >250 YA G T 8

(@) ">150 FFAT" SIF, 3 iR 2 F T 9T, "> 500 TRTT ThiF, AT Al arerd W T
(@) T (4) , -
(ﬂhmw%mﬁﬂoomwwéﬁ%ﬁww
vgr, FrafeRe @ s, sig: -

WWW@?%W#WW@T@?WW%WWWWW?@%
qaer § <250 §FAT FAT U7 & -

(@) "<150 FFAT" F wAH, il AT e F o <500%?=|%‘qt' %Fu—rﬁ'aﬁ Waﬂ'carmr@
STaT;

(i) 7= 1(1) % w1, -
(F) &9 (3) H, -

(F) 71 g (i) &, "> 50 AETe, W, aia?raﬂ'{amfr%mﬂq‘{ >‘100'Ef"l1'=ITE"5I'¢ﬂ'=F srﬁ%
AT S1eTT T W16

(E)mﬂw(u)ﬁ'{w%ﬁﬂfﬁﬁwﬁﬁﬁmsﬁquw;
(@) &9 (4) ¥, -

(%) %9 F&a (j) ¥, "<50 TarEre’ Wi, 3 F i e F = 9w, "<100 JmEre Tcﬂ?F afﬁ%si’l'{mat
T ST

(&) & €& (i) 7, -
(I) "< <50,000 FFe=<" arew, srdfieh si< ofsh T & R SO,
(11) faig () & Tl &, & <50,0007 srsx, SefieF S o 7 w1 FpaT ST o
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(1) T (5) &, T () 5 ey, TR s s s e R ST, et -
ﬁ;awnwﬁvgﬁ#w@a@aﬁqﬁmﬁwmw%ﬁvmwwwwﬁaﬁ%ﬁww
TTATI

(iii) = 1(=7) & AT, -

(F) &9 (3) ¥, >50’3|111?ﬂz' TR, STRT &l et & BT W), "> 100 RTTETE” ST, ST SiT ety
FT TET AT,

(@) TV (4) F, "<50 Avrare’ A, §F AT AR F T R, "<100 ATATE” el AwE A AT @
ST, |
(iv) 7= 2(F) ¥ Tmr, -
() T (3) , "> 1" AT ST S e R, 72,5 "t s s A
(@ W (4) F, <1 el i F T U < 2.8" SRl A S 1 Wi
' (W)W(S)ﬁﬁl’ﬂ'ﬂ'lﬂ'ﬂ'{'raﬂ{’ﬂ'lﬁ' et 4w simeria far s, st -

fwwaﬁ%ﬁwﬁwgﬁwﬁ#%w%ﬁwwqﬁﬂmﬁ##mw
- gREITATE & [T fEermr daT # Sar 9 &< I7 05T w1 9%, I, 3= RAr amr
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‘7)/\ MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 20th April, 2022

S.0. 1886(E) —WHEREAS, the Central Government in the erstwhile Ministry of Environment
and Forests, in exercise of its powers under sub-section (1) and clause (v) of sub-section (2) of section (3)
of the Environment (Protection) Act, 1986 has published the Environment Impact Assessmient Notification,
2006 (hereinafter referred to as the EIA Notification, 2006), vide number S.0.1533 (E), dated the 14th
September, 2006 for mandating prior environmental clearance for certain category of projects;

And whereas, the State Environment Impact Assessment Authorities (SEIAAs) have been
constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 1986 for
implementation of the EIA Notification, 2006 at State level for exercising delegated powers to consider and
grant Environmental Clearance (EC) for all pruposals under Category B;

And whereas, the SEIAAs have gained substantial experience over the past ﬁﬁecn years in the EC
appraisal process and the process at the State level has also been made complctely online through the
PARIVESH portal for efficient and transparent disposal of EC proposals;

And whereas, the Central Government deems it necessary to further decentralise the EC process for
facilitating clearances at State level;

And whereas, as on date, category ‘B’ projects, relating to national defence and strategic
importance with significant element of security involvement are also being appraised at the State level
which, the Central Government deems it necessary to be appraised centrally taking into account national
security concerns,

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-gection

(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986),read with sub-rule(4} of rule 5 of

- the Environment (Protection) Rules, 1986, the Central Government, after havmg dispensed with the

requirement of notice under clause (a) of sub-rule (3) of rule 5 of the said rules, in public interest, hereby

makes the following further amendments in the nofification of the Government of India, in the erstwhile
Ministry of Environment and Forests, number S.0. 1533 (E), dated the 14th September, 2006, namely:-

In the said notification,-
(1) in paragraph 4, for sub-paragraph (iii a), the following shall be substituted, namely:-

(1ii a) Such Category ‘B’ projects, relating to the National defence or strategic or security importance or
those as notified by the Central Government on account of exigencies such as pandemics, natural disasters
or to promote environmentally friendly activities under National Programmes or Schemes or Missions or
such projects which are inordinately delayed beyond the stipulated timeline as laid down.in this
notification and also meet the criteria as laid down in this regard from time 1o time, shall be conszdered at
the Central level as Category ‘B’ projects; '

(2) in the Schedule,~
(1) against item [{a),—
(a) in column (3),~

(A) for “>100 ha. of mining lease area in respect of non-coal mining lease” the followmg shall
be substituted, namely:—

*>250 ha mining lease area in respect of major mineral mining lease other than coal™;

(B) for the symbol, figures and letters “> 150 ha”, the symbol, figures and letters “*> 500 ha”
ghall be substituted;

(b) in column (4),-

(A) for *< 100 ha of mining lease area in respect of non-coal mine lease”, the following shall be
substituted, namely:—-

“All mining lease area in respect of minor mineral mining leases and < 250 ha mining lease area
in respect of major mineral mining lease other than coal”;
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(B) for the symbols, figures and letters “< 150 ha”, the symbols, figures and letters < 500 ha”
shall be substituted;

(it) against item 1(c),—
(a)_ in column (3),—

(A) in serial number (i), for the symbols, figures and letters “> 50 MW", the symbols,
figures and letters “>100 MW shall be substituted;

(B) serial number (ii) and the entries relating thereto shall be omitted;
(b) in column (4),~

(A) in serial number (i), for the symbol, figures and letters “< 50 MW", the symibol, figures
and letters “< 100 MW” shall be substituted;

| (P;) in serial number (ii),—
(1) the word-,‘ symbol and figures “and < 50,000 ha.” shall be omitted;

(I} in point (c) in the table, the word, symbol and figures “to < 50,000 shall be
omitted; _
" (c) in columm (5), after serial number (ii), the following serial number shall be inserted,
 pamely:—

“(iii) Irrigation projects involving Inter-State issues shall be appraised at Central level without
change in category.”;

(i)  against item 1(d),—

(a) in column (3), for the symbols, figures and letters “> 50 MW™, the symbols, figures and letters
“>100 MW™ shall be substituted,;

(b) in column (4), for the symbol, figures and letters “< 50 MW”, the symbol, figures and letters
“< 100 MW” shall be substituted;

(iv) against item 2(a},—

{(a) in column (3), for the symbols and figuwre “>1”, the symbols and figures “> 2,5” shall be
substituted;

(b) in column (4), for the symbols and figure “<1”, the symbols and figures “< 2.5 shall be
substituted;

(¢) in coluran (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated coal mining projects with washeries located within mining lease area shall continue to
be considered at Central level or State level, as the case may be, as per the extant threshold for coal
mining projects.”;

(v) against item 2 (b),~
(a) in column (3), the existing entries shall be omitted;

1

(b) in column (4), for the symbol, figures, words and letters “< 0.5 million TPA throughput”, the
words “All mineral beneficiation projects irrespective of the procedure for beneficiation” shall be
substituted; '

(c) in column (3), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Infegrated mining projects with beneficiation plants located within mining lease-area shall
continue to be considered at Central level or State level, as the case may be, as per the extant
threshold for mining projects.”;

(vi) against item 7 (a),—
(a) in column (3), for the words “All projects™, the words “All new projects™ shall be substituted,
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Note :

(b) in column (4), the following shall be inserted, namely:—
“All expansions projects, including airstrips, which are for commercial use.”,
[F. No. 1A3-22/10/2022-JA II1]

Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

The principal notification was published in the Gazette of India, Extraordinary, Part II, Section I,
sub-section (ii), vide, number S.0. 1533(E), dated the 14th September, 2006 and was last amended,
vide, the notification number 5.0. 1807(E), dated the 12th April, 2022,
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